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m~t rule, for Engineers in C. P. W. D. were 
made as far back in the year 1954 to meet 
the then need of competent Engineers ; 

(b) wheiher it is a fact that the Engi-
neers who topped the University only were 
able to come as direct Class I and II Engi-
neers; 

(c) whether it is also a fact tbat the 
Secretary of U. P. S. C. has disclosed that 
tbe standard of Class I and II Officers and 
Engineers has fallen since the number of 
requirem~t and recruitment has increased ; 
and 

(d) whethn it is a fact that there are 
some proposals to change the direct recruit-
ment quota system in tbe light of present 
circumstances and needs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) The Recruitm~t 

Rules for Class I and Class II were last 
notified in 1954. 

(b) It is not possible to say categorically 
tbat only those Engineers who topped the 
University were able to come as Class I and 
Class 1I Engineers. 

(c) The information is being collected. 
(d) Yes, Sir. 

Purcbases by Indian Oil Corporation 

3026. SHRI S N. MISRA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to state : 

(a) whetber it is a fact Ihat Indian Oil 
Corporation Board have approved Ihe con-
tractl, which were recommended by their 
foreign and Indian lechnical consultants, on 
negotiations basis and have concluded them 
at a price which is more Ihan 30-40 per-
cent 10 Ihe lasl purchase price. after adver-
tising them in the public ; 

(b) if so, the details of Petroleum and 
Petro-chemicals projects in Ihe public sector, 
the purchase of which has ~ made like 
this during the last three yea .. , putting 
Government into loss to the tune of several 
crores of rupees: and 

(c) the' reasons for negotiations after 
advertisins and finalising at prices, whicb 

are appreciably higher than the last purchare 
prices ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHAVAN): (a) to (c) .. The 
information is being collected and will be 
laid on the Table of the House in due 
course. 

Auditing of yarlooa Siages of Procurement 
In I. O. C. 

3027. SHRI S. N. MISRA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to state : 

(a) wbether it is a fact tbat the pro-
curem~t system of Refinery Division of the 
Indian Oil Corporation in which foreign and 
Indian Consultants bave b~ employed, is 
10 arranged that various stages of procure-
ment, which are (1) Main~ance of List of 
Reliable Suppliers, (2) Procedure of inviting 
tenders, (3) Evaluation of tenders in pre-
acceptance ltage, (4) Financial status and 
veri6cation of purchase; and (5) Post· 
Acceptance of Tender stage are not subject-
ed to concurrent audit at all ; 

(b) if 10, tbe reason therefor; 
(c) tbe number of project. 10 far under-

taken by the Refioery Division of the 
Indian Oil Corporation, during the last 
three years, and the total amount of pro-
curement undertaken; 

(d) the names of tbe Indian and foreign 
Consultants employed ; and 

(e) tbe names of the suppliers who are 
awarded contracts of fabricated and non-
fabricated equipments, during the last tbree 
years and the names of public .ector units 
participating in these activities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHA VAN) : (a) NO. 

(b) Does not arise. 
(c) and (d). Some of the major project. 

undertaken by the Indian Of! Corporation 
Ltd. (Refineries and Pipelines Division) 
during the last three years and the names of 
the Indian and foreisn Consultants employed 
are as follows : 
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Refinery 

Oa1,lhati 

Barauni 

Gujarat 
Haldia 

Project 

L. P. Gas facihties JP·4 manu· 
fa,:turing facilities . 
MOIlemisation of L. P. G. 
facilities 
Coke Ga)j::il:ta~on Plant 
Additional tankages 

Construction of additional 
quarters 
Provision of circulation mixing 
fa.cilities/aMi.t1o\). of new 
pump~ 

EXp;ln$ion C\lfL.Ii'.G .• fljCi,\ities 
Construction Q/,' Refinery 

(e) A statement. is placed. on the Table 
of the House. [PJa&ed In Librar.y. See No. 
LT·2281/69.] 

Acceptance of Late Tender. in respect of 
Materials for Gularat Aromatic Project 

3028. SHRI S. N. MISRA: Will the 
Minister "f PETROLEUM AND CHEMI· 
CALE AND MINES AND METALS be 
pleased to state : 

(a) whether it is a £act that in respect 
of Gujarat Aromatic Pr.oj~t demands of 
Vibrating Chute, fab~i.cation i~rnj;, Heat 
Exchao.ers and, Ins~u~nt,s, 1N~ ~vert.ised> 

(b) wheth~~ it is also a fact that, sulJj· 
equent to opening. of teOllers, Ia/'c tenders 
were also accepted, for example for Vibrating 
Chute, instruments, etc. 

(c) whether it is further a fact that the 
procurement has been fin~1ised with many 
firms which are not hceDsed un~er the 
Industries Development and Regp,latlDn Act 
of 1951 ; 

(d) If so, the details of ~urch~se orders 
finalised, names of the partIC~s. Items to be 
procured. delivery period. value of purchases 
and the rates of purchases as compared to 
the last purchase rates ; and 
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Consultants 

I, O. C. (Refineries and Pipelines 
Division) 
M/s. Engineers India Ltd., (turn·key 
job) 

~o-

I. O. C. (Refineries and Pipelines 
Division) 

~ 

~o-

~o­

TECHNIP/ENSA, France for the 
fuel part of the Refinery. INDUS· 
TRIAL EXPORT for manufacture 
of lube oil. 

Engineers India Ltd. for techni· 
cal assistance, detailed engineering 
design, procurement of indigenous/ 
imported material and construction 
supervision. 

(e) the reason for ignoring the lower 
offers received from Iicen.~d parties? 

TH,E MINIS:rER OF STATE IN THE 
MINISTR Y OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI D. R. CHA V AN) : (a) Yes. 

(b) No. 
(c) No. 
(d) Does. not arise. 
(e) It is not correct to say that the 

lowest offers received were ignored. The 
company has reported that whenever the 
lowest offer was rejected, it was done 01;1 

merits after due consideration. 

Purchase of lastramealli for Madra. 
Reftoery 

,029. SHRI S. N. MISRA: Will tb.e 
Minister of PETROLEUM AND CHEMI· 
CALS "NO MINES AND METALS be 
pleased to state : . 

la) whether it is a fact that an advertised 
ten.Qer was i!iSued to purchase measuring 
instruments for the Madras Refinery, the 
purchase of which was approximately Rs. 1 
~o~; 




